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Heard Mr. J.L. sarkar, learned -

, counsel for the applicant and also
| Mr. A.K. Chaudhuri, learned Addl.
C.G.S.Ce for the respondents.

Post on 22.6,2005. Since
similar matters are being filed B
every day, Addl. C.G.S.C. will get
jnstructions from the Commissioner-
ate, Cumstomgs and Central Excise
at shillong as to what is exactly
happening pursuant to the transfer
orders dated 03.06.2005 and 06.06.05

Unless positive instructions are
obtained order will be passed
quashing the impugned orders. In
the meantime, if the applicant has -
ot been,relieved.as.on today, ! he
\will not be relieved till 22.6.2005.
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- CENTRAL ADMINISTRATIVE TRI BUNAL
GUWAHATI BENCH

Original Application Nos. 147/2005 and 14£/2005
Date of Order : This the 22" day of June, 2005. N

The Hon’ble Sri Justice G. Sivarajan, Vice-Chairman.
The Hon’ble Sri K.V. Prahladan, Administrative Member.

'0.A. No.147/2005

Sri Bidhu Bhusan Karmakar
Working as Superintendent
Nagaon Range.

_ - » ... Applicant
By Advocates Mr. J.L. Sarkar, Mr. S. Nath

- Versus -

1. Union of India, represented hy the
Secretary, Ministry of Finance
Department of Customs and Central Excise,
New Delhi. ' '

2. The Chief Commissioner,
Customs & Central Excise, North Eastern Region
Shilleng. : _ :
... Respondents

By Mr. AK. Chaudhuri, Addl. C.G.S.C.
O.A. NO. 148/2005

Shri Bikash ch. Nath
Working as Superintendent
Central Excise ‘
Guwahati.
4 ... Applicant
By Advocates Mr. ].L. Sarkar & Mr. S. Nath.

- Versus -

1. Union of India . -
Represented by the Secretary to the
Govt. of India, Ministry of Finance
Department of Customs & Central Fxcise
New Delhi.

2. The Chief Comm issioﬁer,
Customs & Central Excise,
North Eastern Region, Shillong.

3. The General Manager (Con/P)
N.F. Railway, Maligaon, Guwahati.
: . .. Resnondents.

By AK. Chaudhuri, Addl. C.G.S.C.

-~



ORDER (ORAL)

SIVARAJAN. ]. (V.C.)

The applicants in both the cases are working as

Superintendents, Customs and Central Excise Department. Thi

aggrieved by the transfer orders dated 03.06.2005 and 06.06

issued by the Commissioner, Customs and Central Excise. It is

2y are
2005

their

main grievance that thev were transferred from the existing place in

the month of June when their children are in their mid session of

studies. They have got various special circumstances in their favour

to continue in the present station. Their case is that transter orders

are issued ignoring the guidelines issued by the respon
themselves only to oblige certain other Superintendents who s

for choice posting.

dents

ought

2. We have heard Mr. J.L. Sarkar, learned counse! for the

applicants and also Mr. AK. Chaudhuri, learned Addl. C.G.S.C. for the

respondents.

3. By order dated 17.06.2005 we directed the Addl. C.G.S8.C.

for the respondents to get instructions from the respondents
matter. An interim order retaining the applicants in the presen
was also passed. Learned Addl. C.G.S.C. for the respondents ha
placed before us a communication dated 20.06.2005 fron
Commissioner, Customs and Central Excise, Shillong and it ap
from the said communication that the respondents are inclin
consider the representation to be made by the officers whose ch
are studying in school in the mid session.

4. Considering the circumstances as done in other

earlier, we direct the applicants to make separate represent

n the
b post
S now
v the
pears
ed to

idiren

CASES

ations

before the Chief Commissioner, Customs and Central Excise, Shi}]o:ng,

I

&
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r.

the 2nd res’ponden_t. within a period' ofvt\.rvo weeks from today. If any
such represéntation is fivled by the applicants the 2™ respondents will
consider the same ar;idv pass appropriate order in accordance with law
within a period of one fnonth thereafter.
3. Since Mr. AK. Chaudhuri, learned Addl. C.G.S.C. for the
respondents stated that the épplicant_s have not so far been relieved
from the present place, the interim order passed on 17.06.2005 shall
continue till the disposal of the representations as aforesaid. Needless
to say that if no such rebresentation is filed as directed above by the
applicants, the respondents are free to implement the order.

” The O.A. is disposed | of as above. The applicants will

produce this order alongwith the representation.

A e

5d/ VICE CHAIRMAN

5d/ MEMBER (A)
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L Guwas‘au Bench

In the Central Adshi’nisﬁ'&tive Tribunal

Guwahati Bench : : Guwahati

. O.ANo. 1{§/2005.
Shri B.CNath
- Versus -

" Union of India & Ors.
SYNQPSIS OF THE APPLICATION

This applica,tmn is made agamst the 1mpugned transfer orders dated
03/06/2005 and 06/06/20035 whereby the qppl:cant hasbeen transferred to Aga:tala
Customs Division.
That the said impugned transfer orders have been issued in violation
to the circulated/published po}icy of transfer of the Respondent })epa:ﬁnenf:.
‘That the applicant was posted ‘to Central Excise Guwahati in
m
Febmary 200. His tenure of minimus four years service at Guwahati has not been
‘-——.__‘——./ "
completed till date It is also stated that the children of the apphcant are pursmng
ﬁudles with Assamese as a subject and it is their rmd sessiont. The transfer of the
M——v-'
apphcsmt shall cause immense hardship and lom to the academics of the children
: / The applicant is a patient of Heart, Liver and Pancreas ailments and has been
under treatment at Madras and Guwahatn Medical College Doctors and CGHS
That. the impugned transfeg' order in June is agama the a,ccepted
policy and guidelines of ﬁ'angfer\ to be made and given effect by

December/January.
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(An apphcatxon under Section 19 of the Admmmtmtxve Tnbtmals Act 1985). ‘E

,ORIG}NAL APPLICATION NO. l-efq}‘ZOOS.' -

Between

 Shri Bikash Ch. Nath
Working as Superintendent,

Central Excise,
- Guwahati.

' -_' _ Versus —

1. Union of India,

.. Applicant

Represented by the Secretary to the |
‘Govt. of India, Ministry of Finance,
Department of Customs & Central Exczse,

New Delhi,

2. The Ch;et Commissioner,
Customs & Central Excise,

North Eastem Region,

Shillong.

3 The General Manager (Coan.)
NF Railway, Mahgaon

vaahau

.. Respondents

DETAILS OF THE APPLICATION : |

1. Particu!ars'of the order against which this application ismade :

X

%

This application is made against the impugned transfer order No. 72/2005

dated 03/06/2005 and order No. 5/2005 dated 06/06/2005.

2. JURISDICTION :

The applicént declares that the subject matter of the appiicétion iswithin the

jurisdiction of this Hon’ble Tribunal. |

%\ Fo v -m-ﬂusus «Wﬂ"{-’l LTl ““"‘f“""“"’“ * ‘*‘ b
4
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3. LIMITATION:
 This appiit':an‘t_ declares that the instant application has been filed within the

limitation period prescribed under Section 21 of the Central Administrative

&3 Ko &Mxﬂgﬂ A

Tribunals Act 1985.

4. FACTS OF THE CASE:
41 Tha§ the applicant is a citizen of‘India and hence i entitled to the rights and

privileges guarariteed under the Constitution of India.

42 "I‘hai tﬁé‘_afppliq;mt ;s‘a Group-B Officer, WOrking_ as Supe;intt’mdent, Central |
Excise ;and _poﬁéd'_ai G_uWahaii,idiﬁrictl-Kamrup. The applicant Waé promoted
to thé pc'si of S%Jpgrintendent ﬁ'o:nj the post of Inspector in Septe;mber, 2002
aﬁd was po:sigd at Dhubri. In February, 20@_ he was transferred.fo Guwahati,
Oéni{al Excxse Aﬁ&it where he Wi)rking with effect ﬁ’mﬁ 3..2.200%-1,._ His ténure
of njlininum_ '1%@';11* .yeam service ét Guwahati, as Superiﬁtendent fms not been -
completed tilldate. o '

43" X Thai .for the p.mpos_e of transfer and posting of Group B officers in North East
the Reqmﬁfleﬁf 'ﬁepartmgnt '.ht'xg. made out a h‘ansfef pplicyl vide C.
NQ.II(?)S{ET.IH/SS! 1674 daté_d 07:11.1996  taking into relevant

) cdngi;i;e;ra_ti_qns including c’pn‘gidér’ation for welfare of the cﬁildre;ﬁ and ﬂ';eir
edﬁcaiidﬁ.- The ,adoﬁted policj is that fransfer will be completed before ?:»1St
beoembér ‘on’ #ny';é'ar and as far as possibie eﬁ"ectéd by 31% Jar_lqaxj of ﬁle

j fozlcx;;ing yéar, B |

Copy of the transfer policy dated 07/11/96" is

enclosed as Annexure-A.

e e b
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4.6

44 That thé aforesaid transfer policy has exiaiiciﬂy rﬁade}, the tenure and posting

of Gmup-B Ofﬁcers as under:
: “3._ The general tenure in one station will be 4 to 6 years.
4. Penod of stay in any one stanon!sectlonlofﬁce will not be
more than 2 years.
5 Smce the ofﬁcers belong to & common cacire of Central
Excise mainly, no officer will remain posted in Customs for more
than 4 years.” |
That b.y. a letter dated 04.10.2004 option for annual general transfer of
Sdperinfgndeﬁt for the year 2004 were called from the concerned officers who
have completed tenure of service as i)er accepted transfer policy. Options were
directed to submit in thel prescribed proforma enclosed with the letter on or
before 31/ 10;‘2004. 1t is stated that the option for purported general Qansfer under
this lettéx_‘ déted .041 iOlZGOA was caﬂedl for as per para 2 of the afores;aid transfer
p‘élicy. He gave his option- for Barpeta Road Cehtm} _-Excise Rﬂﬂge.-He has

submxtted the or 1gmal aptlon in the form and hag not retained any copy.
: doded 4 10:8Y and

E\} Kaﬂ\ cha nana

RS Copy of the, Transfer Proforma is enclosed as Aﬂnexure-B.M € |

That it is stated that Comm:ssmner of Central Excxse, thllong has 1ssued an

order No. 7212005 of transfer/rotation of the officers. in the gmde of

Supermtendent Group-B dated 03/06/2005 by .which 59 Group-B Officers

mcludmg the applicant have been transferred from one station to another. The

_ name of the apphuant appears in the aforesmd transfer order at S No.21. This

transfer order shows that the same has been issued thhout apphcaﬂcn of mind .

and it has been issued as routine exercise of power and administrative action has
not element of pubitc mteresi On the contrary the mdel dated 03/06/2005 acts

cantr_‘m'y to the interest of the children’s education of the applicant. The applicant
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48

49

has not yet received the order from office bécause of his absgnce from duty on
the ground of illness.
Copy of the order dated 03/06/2005 is enclosed as
Annex\ure- D ‘
That consequent upon the aforesaid transfer order dated 03/06/2005 the
Commissioner'of Customs (Preventive), Sh’illong by Order Na..5f2005 dated

06/06/2005 ordered transfer and posting of 36 officers including the applicant

the applicant has been purported to be transferred and posted from Guwahati

Centra} Excise to Agartala Customs Division. The said order also indicates that

=
Nakt,

@/& KM'R\ CD«VQ/PLJ/LQ

" with immediate effect and until further ordess. By this Order dated 06/06/2005

oﬁiéers in 81. No.12, 13, 15 and 27 have been transferred on the basis of therr

representation and before completion of tenure in the Commissionerate. The term
“until further orders” in the said transfer and posting order dated 06/06/2005 is

vague and ambiguous. It is stated that the applicant has not been released from

his present posting. It is stated that the applicant is sick with effect from

13.6.2005 and not received the orders dated 3.6.2005 and 6.6.2005 from office.

He has collected the same from hig colleague.

Copy of the order dated 6-6-2005 is enclosed as Annexure- |

wE

That the applicant submitted a representation on 7.6.2005 to the Commissioner
of Oustoms;, Addl. Commissioner (P&V) of Customs and Chief Commissioner

when he heard about the order of transfer. He has not received any reply.

Copy of the representation dated 7.6.2005 is enclosed as

Annexure-Jz. ?
That the applicant begs to state that his normal tenure period at Guwahalti as per

the accepted policy!guidéiines of transfer-has-not been expired. It is also gtated
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4.11

412

6%

that the children of the applicant are studying at different educational institutions
at Barpeta and they are studying with Assamese as one of the subjects They are

pursuing studies in Class Il and VII. The transfer of the applicant under such

circumstances will also cause immense hardship and lossto the academics of the Ca

children and they will be deprived of their further studies in the new station.

That the said order of transfer dated 03/06/2005 has been issued without regard

to the prescribed and accepted norms of transfer. The circu}atedfpublished policy

stipulates that eh general transfers shall be made in December of any year to be
given effect b? January next. But most surprisingly the said order has been issued
in June m tctéi negligence of the Departmlent’s own formulated policy. This has
been done purportedly to accur;xmodaie some officers.

That the order of transfer dated 03/06/2005 manifests thai the same has been
issued hastily without Waitiﬁg for December which is the schedu}e time for isme
of the order. A close peruél of the order dateci 03/06/2005 indicates that the
same has been issued to accommodate a number of officers, for example, officers
at Sl. No3, 4, 3§, 6, i’li 18, 21 etc. on the bagis of their representations. Such
transfer at the behest of some officers as indicated therein violating the
prescribed time schedule of transfer, causing undue and imrﬁense hardship to

others including the applicant is not just and fair administrative action. Such

‘actions are discriminatory and arbitrary and the applicant has become victim of

such arbitrary action.
That the said order dated 03/06/2005 directs asunder :

“No further representations will be entertained...”

Such stipulation denies the applicant the right and scope to submit and express

his grievances and difficulties to the superior administrative officers for their due

- congideration. Thig cuts at the root of administrative faimess and denies the

a/,»& p/@@mlm N
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53

54

1\Z

scope of administrative process. The malice in fact as well as in law is patent in
the facts and circumstances of the case. |
The applicant is a patient of Liver, Pancreas and Hearfa.nd has been under
treatment of Malar Hospital, Chennai and Guwahati Medical College and CGHS,
Guwahati. |
That the applicant has also submitted representations requesting for posting at
Barpeta.
Copy of represeﬁtétien dated 6.8.2004 is enclosed as
Annexure-F. (’)
That the applicant submits that if his transfer and posting as per the z;feremid
transfer orders dated 03/06/2005 and 06/06/2005 ‘i:s not cancelled he and his
family members including the children shall suffer irreparable loss and injury.

That this application is made bonafide and for the cause of justice.

GROUND FOR RELIEFS WITH LEGAL PROVISIONS :

For that the impugned orders of transfer and posting are illegal in as much asthe

%

<

3

3
:
7

same have been issued violating the prescribed and accepted nonms, policy and

guidelines of transfer. - |

For that the respondents have transferred the applicant before completion

&

of his prescribed tenure at Guwahati.

For that the transfer of the applicant at the mid session of his children’s education

be insurmountable.
For that the transfer orders have been issued to accommodate some officers
which ig discriminatory and arbitrary and offends Asticle 14 of the Constitution

of India.

is unwarranted and not just and fair. The problem of Assamese as a subject shall
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81

82

82.

92

03

10

DETAILS OF THE REMEDIES EXHAUSTED

%

¢ Bidkash chandad Na

For that the apphbant is a serious patient as expiamed in the petxtmn
Fcr that malice in law and malice in fact is exphcxt in the 1mpugned orders.
For that in any v view of the matter the apphcant is entitled to the reliefs seught

for.

The apphcant has no other efficacious remedies under any Rule.

MA’I"I‘ER NOT. PREVIOUSLY FILED OR PENDING WITH ANY OTHER |

QQ_U.R_T_?

‘The applicants have not filed any other case/applications in any other

Cnurt{Tribunﬂ fcgarding the present éubje_ct matter.

RELIFFS SOU(:HT FOR:

,r“:fs

Under the facts and cxrcumstances stated. above, the applicant prays fnr the '

_ foiiowmg reliefs : |
- The nah_‘ie 4of the applicént(be deleted from the impugned trﬁnsfer orders dated

| 03/06/2005 and 06/06/2005.,

The apphcant be allowed to cantmue at hts present station of pc}ﬁmg
Any other qehef or reliefs as the Hon’ble Tr ibunal deems fit and proper.

The above reliefs are prayed for on the ground stated in pard 5 above.

INTERIM ORDER PRAYED FOR ;

Pending disposal of this application the applicant prays for the fbilowing interim

reliefs D '

' The orders dated 03/06/3005 and 06/06/2005 of transfer of the applicant be

i .

* suspended and he may be allowed to continue at his present place of posting.

Any relief o reliefs asthe Hon’ble Tribunal de,ém fit and 'pmper';

- Pai‘ticulars of the Postal Order' :

' PcﬁaiQ:derNo. - 20§ Y 23890



Date AT _;\'g,mo;m". |

 [ssuing Office — Guwahati GPO

Payable at - Guwahati GPO

10. " List of enclosures :

: Anéer iﬁdex.l- |

B, CoNAh



o/

VERIFICATION

I, Bikash Ch. Nath son of Dr P.K.Nathz aged above 47 years, a resident of

- Guwahati, do hereby vérify that the statements made in the paragraphs 1, 4, 6 to 12 are

true to my knowledge and statements in para 2, 3 and 5 are true to my legal advice and

that I have not suppressed any material fact.

And I, sign this verification on this 16" day of June, 2005, ‘

B wasd ¢ handaz N«H«

Signature
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LALLUNGUNENA - ) 7}“ LeRe MLIQUNRAN| -
UOMM1ISSIONER ‘ - COMMISSIONR“{ ‘ :
CUSTOMS ( PREV) tNER$ SLILLONG CENTRAL EXCISESI{ILLONG
; ‘ S .
C.N".II(?)S/ET.III/UG/'](,',‘.(,. ' ' l)'(\(.m'l ! "(./,” 1".{6
Copy t& :~ . ' ‘ . | ‘
i. 'me'Member(l’&v)/(C.l~‘x.)/(A.S.), Contral Doard of keodse |
and Custrmn North plocl, New Delhi for itind tnformatiorn. :
2, Tho Ct\icf-Commloswncr(lz‘&), cuntoms and: Contral yxcieo, !
15/1 Strond foad, Catcutta for lind fuformntion. :
3. ‘The Commiss;onnr(Ctm.Prcv.)-,' NI, Shilloug for 1d 1 !
information. ' B ' : { -
4, The Deputy. Cotnmisganer(Cus. Prov. ), NER, shillong for 1 g
kind information. . : ' ' _ 1! 4
5. The Seoretnry, genoral, All india Foederation of GContrvael! ‘ )
mxcise Ganottad fxcoutlve ncrioera,n0n/L, J.1C Mitro ‘
noatl, Oaloutta o lednd fuformation. : !

Group ‘1! pxecutive orficera!

‘\6/'1\1(! Genernl Secratary, ' . }
Asson., Customs aud Ceutral rxeino, Shllloug fortind inrorl‘natirm.;'
7, The Assistunt conminadoner of CLEx. /0un, (1) e S

for 1infornn tion.

!
]
. . - B :/".
(( ](\\/&MN 'l".h_ﬂj\/"\,\ ‘.;/ ]/\‘ l‘11 ‘)'
: ( . MEATTACILATTIV YA )
CASSTSTAHT COMMIGSL anr(ron '&)
QUSTIMS AND CINTRAL CISE ¢ SUilLONG.
Lep 5/ oy Tl Covrrto "{ (. a".u) K 'lr
) L) ™ _’Z-7 d ! ’ . Q» . - T
A <{'7-’)/'f L4 - A [ y, f\ (\-jrl) - :{)_’m‘ “ 'l} l/q/()‘ : é.;:—-——"

. s .T?) . :D /\', A .,,. 'ﬁ"*" / Mot ’ ey ] (JF’-'"" L e ‘ -
- ~ : o ( : '.
. : : t i
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I ]
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Vo COMMISSIONER OF CENTRAL EXCISE

S"b o MORELLO COMPOUND
Y M.G. R()Al) SHILLONG N
\_,-(/ Tel 91-0364-2224751 72223030, Fax.9l-0364—2223428l2226215. E-Mall: cexshlliidexclseniv.in
C.No. 11(26)20/ET.II/98/ / é/ /7_/ 7} Dated: .
To X7 04 00T 2004

The Deputy/Aseistent Commissionsr
Cantral Excise Division

Guwauaty
The Superintendent ( )
Central Excise Hqrs. Office
~ Shitiong.

Subject: Option for Annuat General Transfer of Supmintondont/lnspector - regarding.

The Annual Genara! Transfer for 2004 of Superintendents and Inspectors postad In dilferent
formations and Headquarter Office of Central Excise Commissionerats, Shiliong is proposed to be made [n
Decamber 2004. The concemed officers who are due for transfer as per the accepted guldelines for transfer of this
Commissionerate will be oonsldered for transfor.

Brlefly the acceptad guidelines for transfar in respsct of Superintendents/inspectors are reutemted
below for the benafit of the officers,

Superintendants who have complated their tenure ns below will be conslidered for transfer.

{t) Inthe sams statlon for a continuous porlod of 4 (four) to 6 (slx) years,
(t) in the same Section/Offlce for a continuous perlod of 2 (two) ysars, and
(if) in the same Commlsslonamto for a continuous perlod of 4 (rour) yRars

Similarly, Inspectors who have comploted thalr tentire will ba consldared for transfer: '

)] in the Divislonal Hqrs. Office for a continuous pariod of 8 (six) years,

(i1) in the Ranges outside the Divisional Offics for a period of 3 (thiee) years,
(111 in Central Excise Hqrs. Office for a period of 6 (six) to 8 (eight) years and-
(iv) - In the same Commissionsrata for a continuous petlod of 4 (four) yoars

Also, Superintendents and Inspectors of Shillong Central Exclee Commissionerate who opts for Customs
or Dibrugarh Commisslonerate should send in tho same Transfer Profonna

It Is therefore requested to forward the optlons of offlcers for posting In Central Exclse and
Customs In order of preference for next posting Indicating the regsons thereof. Options In tha prescribed
proforma (enclosed) should reach this office on or before 31.10.2004. Options received aitor
31.10.2004 wiil not be taken Into consideration for Annual Genoeral Transfer 2004. It Is, thereforo,
requastad to tako personal inltiative to send this office on or bafore the sald date. While forwarding thao
proforma, it may be ensured that the samae ia duly verified by the Hend of Offica.

(B. THAMAR )
ADDITIONAL COMMISSIONER (PLV)

Plonse acknowledgo receipt. -

A




e-i0 2T A uxgwc
SO TRANSEER PROFORMA o Y.
1. Name of the Officer (In Blook Lettars): -

2: (a) Dato of Apptt. In the Deptt. and grade:
S - (b)Dato of Apptt. in the present grade :
o (¢) Dato of Birth :
3. Nama of the Home town & State

- 4. HISTORY OR POSTING SINCE ENTRY

§i. " Station Postiiald From To
W -1 No.

5. Ploasae Indloate cholce of posting in order of preferences:
1 to 3 for Central Exclse and 4 to 8 for Customs with brief reasons:

N

A T o

+

Note: The cholce of posting does not necessarily imply that the Officer wiil be given, a posting of his
cholce. Officers are liable to be transferred before completion of full term in the exlgencles of Seorvico.

STATION:
. DATE:
' SIGNATURE OF OFFICIAL AND DESIGNATION
Forwarding Officer's Comments:
() The partlculari; glven above are varified and found to be correct.
STATION: : y
* . DATE: A
Ty SIGNATURE, NAME AND DESIGNATION
‘ OF THE FORWARDING AUTHORITY
LT N t N Ny S ALYV I INSIN T {rav]
- -
o Y
i
] )
'
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COMMISS l!DN.luHL.,. OF CINTRAL EXCISE

MORELLC COMPOUND
VLG REDAT, ‘»”\” ]I Ur'lk.

2420 (1625, E-Mail:_sers xshill@ex _ggg,mm
Iw [AEL snm.‘.,n ] ujl'm HNO. {22008
DATED SHILLONG. THE i ml"ui’zms.

Subject: Inter- Commissiorerate TransferRatation of the oﬁicers in the grade of
upurlnlmndpm(nu ip I arder reg,

The following Transfer/Rotation of officers in te grade of Superintendent in the Shillong Zone are hereby
srdered with immediate effast and unil furlher mdnarf o

¢

SL. N0 NANE OF THE OFFICERS FROW T0
1 Shiri C. Shullai " Commissionerate of CEX, Shillong
- .| Gustonrs(F), Shillong
2. | Smiti.R.R, Bhownick . _do- -do-
3. ‘Shii N.L. Roy T . -do-
N o _do- -
5. Shii G.C. Faul o -o-
6. ShiNR.Cas . do- -do-
7. Shri S.K. Nandj i o -do-
8. | ShriL.H. Faitheirn T [ -do-
8. Shii T.K. Singh e o -do-
10. Shri T.K. Sen 5 . -do- CCX, Dibrugarh
11, ShiiUK, Das 3 o -do-
12. | Shii Jatindra M. Borah o o -do-
3. Shii S.K. Chaliha .o -do-
14. | Shiilalkhensh Simte o -do-
15. ShiiJyotishlags o B -do-
16. Shii Thangchuoily co- ' ~do- B
17. | ShiiB.B. Sakia - Jo- -do-
18. StiM.Barugh Ao- -do-
19, |ShiTTKThang - -do- | -do-
20. . | Smti.P. Devgupta . Gommissionetate of | Commissionerate of
L i  Ceniral Excise, hmong Customs (P), Shillong
21, | ShiiB.C. Nath N o __-do-
22. | Shii Binayak Bhatlacharjee do- -do-
23. Shii D. Majumdar _ i €0- -do-
24, - Smii. Champia Shome do- -do-
25 |Smli.KPialoo o~ -do-
26. | ShiiD. Roy Choudhury N o~ -do- _
27. Sindi. L. Shangpliang ‘ -do- -do-
28. Shl Gangadhar Das _ do- -do-
29. | ShriN.C. Sutradhar_ _ _ -to- __do-
30. Smi. S. Bhattachiaee o~ -do-
31, ShiJ.L. Bhownlk _ (o -do-
32. | SiD.C.Baria 0= CEX, Dibrugarh
B [SiBE Kamak o T o
84T S Tyagi o 80
35. Shwl F.U. Fukir ~do- ) -do-
36. I ShiiN.K. Nandi 3 _ “do- ~do-
37. | ShiG.C. Paul ~fo- -do-
38 | SwiG.Thabah .. Ao do-
39, | Shrl Jagadish Acharjes o -do-




L

Shri V. Hangzo

FRRRPP g

Shri HP, Roy

TS Chakranorty
1 60l O, K. Bhuyan

1 Bl H £ Bacely

Shri D. K. Deb

Shri N. Singha

Md. Mohibur Rahman

Shril..S. Dag

ShriD.R. Das

Shri N.C. Kataki

Shri G.C. Mandal

Shri H.C. Kalita

Shri Sudip Dev

T'ais disposes of all the re];':'rt:sr::ntuticm poce v i i The m.'dv of Superintendents,

Tae officers at Bl Now, 3, 4, 5
& 59 will not be cntltl.nsrol

»

0. [SiRK Kaita
41, Smti. KM. Das

42. 1 Shri8. Ganguli -
43. | Shri TK. Rajkhowe i
44, | GhriJ.C. Dag

45, Shri K.C. Sarkar

i, 0, 17, I!«, o
A/UA as U

mepresentations. No farther represientel 0N

places of postings.

Tae above officers should be relieved latza b

T'ais issues with the apprmal of the Um (e

Zime, Shillong;

.‘('J@!

C.No.II(3)"NT-KII/2005/ ';

Copy forwarded for information & neces: sary acuon {O

1. The Chlcf Commissioner, (,-uszlc.un‘.. & Cenrnl

Shillong.

4 The Commissioner, Custoins (I‘wv« ntw-'p M

]

el

3. The Commissioner, Centeal JExecise, Dibrugesh.

4. The Commissioner (Appeaks), € “entral Excine, 1
5. The Additional Commissicrer (P&V), C enfral )
arral

6. The Additiona} (‘omlmssm.ner (Vech), €

1. The Additiona) Commissicrer, Customs (Preve i ‘,
8. The Joint Commissioner {A/E), Central 1ix¢

Excise, Dibrugarh,

9, The Deputy/ Assistant Commissioner, Centya -
Dibrugarh Commissionerase. Copis) mmn'frl ,;, concered o

.. . ( ’ |.3..‘

e
LA MM
)

P l»l«)

g

: < N mmlw umétatuof
L Gentral Excise, Dibre ugarh

Commisglonorate of
Customs.(P), Shillong |

do-

- - " i

-do-

o Ir)

-do-

( '«}:

-do-

) . 10

-do-

e

B dn MLk e b

Cl')§ Shilloqm
_ 1()10-
1]

T R TR S T

J O B Lretre e oo o

-do-

ST R (O U 48, 49, 50,51,52, 53, 54, 55,57 58

7™M ane 2008,

have been tearsferred on the basis of their
v b emerlained voless the officers joinf their new

onmissioner Centenl Excise & Customs, Shillong

l

Dated :-

Shillony; Zone
Slitlon

& ahentl

s, .mihmg,U:lvmgnrh

z Hore, Oftice, Shillong,.
NERY | Shiliong.

v s toms

\/(\_KA/RNAIL SILO{I)

COMMISSIONER

.
-

(N
& L4

'RESCENS' Building , M.G. Road,

Fleas, (!P‘fm Shilleng/The Joint Commissioner, Central

Division, Shillong/

6. The CAQ, Central Excise/Customs, Shiltsn:2/1 wugirh Celnsissionerate,

11, The PAO, Customs & Cental Excise, Shitfeny:,
1. Accounts 1 & 11/Confidential Brnnch/( =i

1. ShrisSmti. N K Nand

Secretary

14, The General
Shillong/Dibrugarh. -
15, Card File.

(Jmup

‘[“!

oy

dendesits  Ausociaticy,

ficer(s) is/are enclosed.

e Branch, Centead Bxeise Hgrs. Office, Shillong.
L Seperintendeat. for compliance.
Customs &

- Central Excise,

BN
(KARNAIL SINGH;Z
COMMISSIONER '
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V)., OFFICE OF THE COMMISSIONER OF

™
CUSTOMS (PREVENTIVE)

; - NORTH EASTERN REGION
. ' SHILLONG )

S 110;Mahatma 'Candhi Roﬁd;Shillong = 793001, Meghalaya
AT Phones 0364-2222597)’2225325/_2229005. Fax: 036

4-2223440/2229007, E-mail: cusshu(a)snnclunjnc

B . Wy st
P T .
PR i Ve -
RN RS ; . N
, ' . | R
. i
Lt ‘

{ . ORDERNG 5/2005
+ . Dated Shillong the 6% June 2005

- .'Sub'ject:- Transfer and
B " . lB,
' Eastern Regi

., officers with the Commissionerate: of Customs
"# 'Shillong vide Central Excis: Estt.’ Order No.792
" ,11(3j7/ET.III/2005/56091-56’19’0 dated 3
«"and.-posting in the grade -of Supeérinten
o (Prcyentive), Commissioncrate,
- ordered with immediate effccjtg;an

N '

posting iny the grade
officers of Customs (Preventive)
on, Shillong - order reg

egion,

of Superintendent, Group
, Commissioncralc, No;th,

(Pt§cvcntivc), N.E, "Region,

/2005 issued under C'No. "
4 June 20085, the following transfer -™

dent, Group ‘B’ officers of Customs
North Eastern R

d gn'til%further orders.

Shillong is hereby

: Sl Name of Officers
No. |

Place of Posting

Yo. | i From “ﬁ;‘"“"_*“_"
DR 2 : 3 , . 4

1 Arabinda Dutta Hgrs. Tech. Branch . Cus. Fqrs. Prev. Unit

2. | A. Bhattacharjce Shillong Cus. Division | Cus. Hars. Tech. Branch

3. | S ‘I(il.ong | B "Dima'pur'Cué.b Divn.

Cus. Hqrs. Shillong

| ‘Cus. Tax Recovery Cell
4. D.K. Chetin Aivaw] Cusvan Cus. Hgrs. PRO
.5 ‘ ’I;ridil:) Ch. Roy Karimgémj-C‘uéb. Divn.l | Cus. Hgrs. Law Blranc'h“——
6 | Haripada Debnath -Ké;rimvganjlc.q'é. Divn. | Cus. Hgrs. Valuation Br.
7.. B.P. Jaishi : .-}'-lqrs.' PrC\). U_hit lCus. Hars. Disposal Unit |

.8 | Jambu Lama Shillong Cus.. Divisi_ofj

Hars. Appcal/Review Br.

9 | Smti Champa Shome ‘Range-1,.Silchar C.Ex.
' .| Divn, S

10 | SmG K, P. Laloo . [ Jowai Range, Shillong

C.IEx. Divn. ‘

Cus Computer & Trg.

Cus. SIU-Vig. Branch

11 | D. Roy Choudhury Shillong C. Excisc

| Cus. Hyrs. Adjn. Branch,

© Order Page 1 of 3
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e —— -

—F-,

llqls (,lU Vll, C.Ex.
blnllong :

Agartala Cus. Division

. D. Mazumdar

| Hars. PRO, C. Ex.
| Shillong

Agarlala Cus. Division

23

24

E 1,,LGBI Al@brt

1"Guwahiil Divn,

14} Binanayak | A/JE Unit, Silchar Agartala Cus. l)lvmn};;—_ N
r _|_Bhattacharjce |.C.Ex. Divn.
\/I’S B. C. Nath | Hgrs.-Audit, C.Ex. (Agartala Cus. Division
: | . Guwahali d o ‘
.16 | K. lHmnar . ITRC, | '&‘Aizawl Cus. Division
L | Cus. Hyrs. Shillong ¢ _
17 | J.C.Das . | Tezpur Rcmgc Ccntral Aizawl Cus. Division B
Ao _ Excise - ‘
18 _@ZI{.'C. Sarkar - |‘Tangla Rangc Tu]g& ‘Aizawl Cus. Division
. N - A _JC. Ex. ﬁ % o _ e
- 19 L.N.C. Sulradhar, | TechlIIl, Dhubri~ Aizawl Cus. Division
: S _ §#|C.Excise E :
. 20.|s. (:Banguli ﬁ T A/E Unit, ’Ic:/pur Dimapur Cus. Division
., . |C.Excise - - A .
21 | Smti K.-M. Das - | Amguri Range, C.Ex. Di_plapur Cus. Division
22 | B. R. Boro A/S Unit, ' DY%.Tbri Cus. Division
. : . | Imphal Divn:
Smti L. D. Sangma

Dhubri Cus. Division

Guwahati Cus. Division

Uuwu]mh (,Kls Division
('m\\'nh:gli @Ll:;. Division

im])lml (,‘u"x. Division

* -,

lmphal (,ux Division

lmphaJ Cus. Division

| l_{_arimganj Cus. Divn.

l\anmg,anj Cus. Division

](_urimgm'lj Cus. Divn,

Karimganj Cus. Divn,
Shillong Cus. Division
Shillong Cus. Division

Shillong Cus. Division

S.K. Mazumdar, .| Appeal &:Review
e L H Cus. Hq(':_il_n'llqng
25 M. A. Mazar {JhUl)'d 1 UOT o /\;,u%ld Cus.
: e Dwnsu)n L
—.2(;# w/\fs.j.l_l\v:mi Kr. Das ‘ l)mmpul Chis, ﬁ“un
27 Volangzo T T Gk i R;,mgé,
1 L C. Excise L
"*28}\ (:dngddlign Das Range- I\/ (JU\thdll
S . L 1 C.IEx
29 |T. K. Rajklmwa Makum Rangc, C.Ex.®
30 |B.C. Das ¢ | Computer & Trg. Cus.
n L ‘ | Hars. ghxll(mg
31 | Ashit Chakraborty l(.dgﬂ@}mnch
IS R S N Slnhﬁ?b Divn,
32 | Smli P. Dcvgupm | Range-H, Slk,lmx (, L\
| Divn’ -
33 | Smli S. Tech. I, %1lchar C.Ex.
__| Bhallacharjee Divp,
T34 | Jagadm(lu Das /\(l]tl(ll(dll()l] B3r.
o Cus. Hqrs: Shillong
35 | Sudhakar Sharma Cus. Hars, PRO
36| Sinti L. Sil:,n'){g'[-)l.i;‘.im__; ‘ )/\.Ll(.l“l Hranch,
1 C. Excise Shillong
| .
Order Page 2 ol 3
N ;L |
‘ St Loewn e . t )
,\'. . ;"
L wads %
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v 4 ! : 4
Ql The Officer S1.No.12, 13,15 & 27 will not be entitled TTA as they have

been transferred on the basis of their rcprcscntatlons before complctlon of
normal tenure in the Commlssxoncrate

15.07.2004 thc
> respective Divisional
for further posting in the respective

In the term of Board’s D.0.No.C.50/30/2000 datcd
above officers are placed at the disposal of the
Deputy/Assistant Commissioners
Divisions.

Officers who have completed their tenure in sénsitive/hard-ship unit
may be considered for rotation. Tenurc may be extended in exceptional casces:
with prior approval of the Commissioncr.

Sd { -
(D D Ingty)

Commissioner.

‘9‘1 1 @)

Copy forwarded for mfommlmnmml necedsdry action to: -
. ‘T'he Chief (,omnnsslonu Customs & Central Excisc, Shillong Zone, Slnllnn;:,

C.NO.II (3) 6/Hyrs.EE sll/Sll/Z()(M/L' I f9u Dated:- o :Cl, - oV

2. The Commissioner of Central Excise, Shillong/Dibrugarh.

3. The Commissioner (Appeal), Customs & Central Excise. Guwahati.

4. The Additional Commissioner (P & V) Teeh/CC's Unit Customs & Central
Lixcise, Shillong,

5.

The Jomt Commissioner, Customs (l’lu ). NEER, Guwahati/lmphal.
6. ‘T'he Joint Commissioner Central Excise, Shitlong.

The Deputy/Assistan{ Commissioner of Customs /Central Excise Division
» (Copy mcant for the concerned oflicer is/are

enclosed for delivery).
8. ‘The Chicf Accounts Officer, (,usloms/Ccntml fzxcisc, Shillong.
9. The Pay & Accounts Officer, Customs & Central Excise, Shillong.
10. The A.C.A.O. (Accounts), Customs Hqrs. Office, Shillong.
1'1. The Superintendent, StU-Vig. Branch, Customs Hgrs. office, Shillong.

12. the Branch-in-charge, 1:1- 1/ Confidential / CIU —cum<VIG Branch of Customs
& Central Fxcise, Shillong.

13. Superintendent.

14, 8hri/Smti @: A

compliance.

15, The General Seerctary, Group 13 Officers” Association, Customs & Central

xcise, Shillong. \
il (e

-..(‘ [qrs. OfTice), Shillong
. Supcrintendent, lor

16, Guard File. ( o
{
(.. /

{ Galgongdm Panmei )
Additional Commissioner.

Order Page 3 of 3
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‘1 A& sir,

To.

-— I?" TRy and
C""’“"‘**:AI&DMCPO

00 VaraarNnonen ,

Annexua- £
V) o laskoras [ K (s00ie)

A

* The Commissioner ofCusloms./\Aj;‘ .
~u Shillong, -
o (Through Proper Channel)

| R,
Sub:- Prayer for posting either at Rangiya Preventive post,Rangiya or India
‘ " containers Depot. ,Amingaon. : . .
Most humbly and respectfully I beg to lay before you the following few lines for favour of your kind
perusal and sympathatic action plcasc.

That Sir, I came to learn that my name has been transfered from Central Excise side to Customs side

very recently .As per Headquater's establishment order no.11/2004 dated 13-01-2004, 1 was transfered from
Dhubri Central Excise Divisional Office to Headquater’s Audit unit Guwahati and acordingly 1 joined on
-3rd Feb.;2004 and thus completed a tenure of 1(onc) year only .

. That Sir, I was s'uﬂ'cring from acute heart and liver problems for which I availed 86 days carned leave on
~ medical ground I went to.Madras and was hospitalised at Malar hospital and 1. T.K hospital Madras and
still undertaking®prolong therapeutic treatment and | have been advised for a check-up afler every 6(six)
months till recovery (photocopics of medical Prescriptions & clinical examination reports,cte.are enclosed)

T

That Sir I also submitted a represcntation to the Commissioner of Central Excise, Shillong on 6.8.04 request
ing for my transfer to & posting at Barpeta Road Range under Guwahati Central Excise Division on mutual
willingness between Sri B.C.Patir, Supdt.and self- both surrendering TEA (copies enclosed) .Both my child-
em have already been admited to a convent school run by the missionarics at Barpeta Raad (my home town )

and my family resides there.

.
v“l?;‘ A

. N
1 4
That Sir. in vi | o v twens .
hat Sir, in view of theghove facts arid circumstances |1 beg to request you to kindly transfer me and posted
either to Rangiya Preventive post Rangiya (only 2hours distance from my home town) or to India containers

Depot. ,Amingaon and for this act of your kindness, I alongwith members of my family .shall remain ever

grateful to you.
*‘
Enclo:- As above ] yours faithfully,
(Bdbes.o5
(B.C.NATH)
supcrintendent (Audit)
- Central Excise ,Guwahati

Q el

*‘ ..m. Lo | : |
iR 6‘7 ‘45 L-t: .9 larme Yo Unel Yot :

2 + g 3 MNC ee
Agertale Cunkorms 2ivis dom N have been packed. to

T L mo 1T A e allowsed

P

- Supdk (Audit)  CeEx
S VS e P 7



R PRESCRIATION. Jecv lV

A !uu'em Name [\-(1 . (Q (,C' N"L H g

.o

\

- Code No. MU -’ ) 44:; ;"

\ | - Malar Hospitals
v—b

Age : (/! 90
. x) 3 (HUMANE CARE FOR HUMAN CURE)

Sex ' My 52, 1st Main Road,

Gandhi Nagar,
Adyar, Chennai 600 020.

. ",_0

B | . B
Poenbedby Phone : 24914023/24914393

R B Vzé/(lum MQ&(,,((/(M

b _ |

H'(V‘\/&Q{ Cﬁ,«\e — C’
Srege el - 2
syig smC G

. df) C alwm /»u_sg | .@ | .. | v “,3’“

| f"uu\}@'\’i - '_.O

N\

szle:?Qv.(/\ ' ) B

ignature Q)

bﬁ

. . - 4- 3 N
HUMANE CARE FOR HUMAN CURE % A



R L) - o e, el T '
\ o I U
l i T 1 24912948, 24918461 NAME. NATH CAS&PILL
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JHANVANTARI SOCIETY (Regd) ' '
(A Unit of T.T. Ranganathan Clinical Research Foundation) ‘ DATE : 36.16,2064
“TTK HOSPITAL™ — : . .
17. 1V Main Road. indira Nagar. Cheanai - 600 020. REGN. NO. : ¢ CUSTOMER COPY
L1 [ImEM CODE DESCRIPTION BATCH NO. EXPIRY | o | Qrv. | oRATE, | "““g?m >
DGIS DISULFIRAM TAB AMTE21 57 . 2656 vlﬁsji éﬁ.ﬁ 16.@5@ 320 .06 |
P3#Z7 PNA 166M5 TAR ; PNB142 ¢7.2067 10S.2¢.6  15.56 .75 3':{'@ .
M@Egi4al MEZARIL-SR 2868MG TAB 1389 B7.2087 146S4G.6- 23, ._5 V 81@ &6
R&G17 RELITIL PLUS TAB. 1298 76.20608 1865 . 9.6 - 12 124,79
R&G17 - RELITIL PLUS TAB ' PQB 168 11.6 -i12.75 S.—;1495.25
RGGAHF RELIDEP SEMG TAB 308 108 °.13.6 .. 17.06 | - 221 .05
C/¥ Total | 1914, 060

CHEQUES ARE SUBJECT TO REALISATION

Drug Licence Nos. ¢
1 0960250

GOODS DELIVERED
For DHANVANTARI SOCIETY

Drug Licence Nos. :

Form No. 20 254:M 120 TNGST No.
Form No. 21 :259.M 11121 AREA CODE : [0]4 ]9 \
Form No., 20F : 63/M H120F  CST No. : 647007 CASHIER PHARMACIST
T 1 24912948, 24918461 NAME | NATH CAS}-BILL‘H
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17, IV Main Road, Indira Nagar. Cheanai - 600 020. REGN. NO. : ) CUSTOMER COPY
ITEM CODE " DESCRIPTION ' parcn o, | ENPIRY con | oory. | RATE, S AMOUNT
i . B/t Total 1916.060
ROGE9 RELIDEP SOGMG TAB 1252 06.2668 168 7.0 17.606 119.006
rcf el r«r'(j» i !FDl
of ﬁ)’ __________
- £ TOTAL - 2635.066 - .
CHEQUES ARE SUBJECT TO REALISATION V GOODS DELIVEREDR e e —_—
> i For DHANVANTARI SOCIETY :

Form No. 20 : 254 M {1 20 TNGST No.  : 0960230
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Director - Medical Services

T T Ranganathan Clinical Research Foundation
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Director - Medical Services

T T Ranganathan Clinical Research Foundation
IV MAIN ROAD, INDIRA NAGAR, CHENNAI - 600 020
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Phone : 24814023, 24014214

. ( Fax:91-44-24016133
R (HUMANE CARE FOR HUMAN CURE) : :
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“ 1| DATE 1 @2-23-2004 : CODE NO t IPQ4 1259 )
T |
;b CONSULTANT RADIOLOGISTS 1t C
“g; @ ‘DR.ROCHITA V RAMANAN. Dr.ARUN KUMAR.S.
sf N
\4.§'J
A9[| INAME 1 Mr.B.C.Nath. AGE & SEX 1 48 Yrs / Male
4L (REFLBY 1 Dr.Rangarajan. DEPT NO  111011/2004 ‘
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The liver is normal in’size and shows diffuse fatty infiltration.
There is no evidence of any intrahepatic biliary dilatation.

The . gall bladder is normal in size. The wall thickness appears
narmal. There is no evidence of any calculus.

The common bile duct is not qilated.

The pancreas 1is poorly visualised due to shadowing from the
atomach gas.

The spleen measures ¢9.9 cms and has a normal sizerand uniform
echotexturae.

gy Xy > .z
Prate g e e
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‘Q, . The right kidney measures 11.4 x 4.6 cms+and its parenchymal
o thickness is normal.

N The left kidney measures 18.4 x 5.8 cms and its parenchymal

thickness 1is normal.

Both the kidneys show normal echogenecity of the renal parenchyma
LA I and renal sinus complex. There is no evidence of any calculi or
v 'u calyceal dilatation.

—

o 5 o The ureters are not dilated.

\ - The retroperitoneal vascular structures are normal. There is no
. evidence of parc—~aortic lymphadenopathy.
\ Contd.No.2...
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transonic and has smoothly outlined
v;;ggﬁypmwalls. There is no evidence

2.1 %x 3.8 x 1.8 cms with a volume of (8ce).

LOWER ABDOMEN 1

The bladder is uniformly

of intralumenal pathology.
The prostate measures

The seminal vesical glands are normal.

There is no ascites.

o
. > »
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Both iliac fossae are free.
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IMPRESSION 1 # DIFFUSE FATTY INFILTRQTION OF THE LIVER,

* PANCREAS IS NOT WELL VISUALISED.
r )

DATE s 02/03/2004 ENCL:T: 2 FILMg
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(DR.ROCHITA RAMANAN)
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;;.,Bg§!ent Name Mr. B C NATH Pationt Age ° 48 years
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l| \Referral Doctor DR.RANGARAJAN Visit Date 0210312004
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\ !/ Central Excise, ' T'
Shillong. ‘ .

(Through proper chennel)

L Sir,

f}g Sub = Prayer for transfer to and posting at Barpeta Road Range under
!t .

L Quawahati Central Excise Division on mutal willingness between

Shri B.C. Patir, Supdt..and self-both surendering T.T.A.

Kindly refer to lvny representation dated 4-11-2003 and 30-6-2004
respectively (COplCS enclosed) for transfer to and posting at B"Npcla Road Range,

my home town, on proven medical ground and consnderdble Uemcsnc pxobluns

(. stated in my rcprescntatlons as enclosed. s
,f;, . .- S VN
S In addition to:he above-I beg to inform that Shri B.C. Patir Supdt., Bmpcm

Road Range is very much willing to be transfered 1o and posted at Guwahati

where his family members arc residing and childrens education are going on. He

is also willing to surrender his T.T.A. on mutal transfer (copy of representation
enclosed). '

In view of the abobve facts and circumstances-1 humbly pray before your

P honour to be kind enough and consider my posting  at Barpeta Road Range

: favourably and at the carliest and for this act of your kindness- 1, along with the
. members of my family, shall remain ever grateful to you.
o ) ;

!

i

L

Enclosed : As above. Yours ('.1ilhll'ull),
3 (Three) Sheets. L
; _ ' % ((\\(L N ¢ ( L/
' - (B.C N/\l Hy
)/ Superintendent (Audit)
/¢ v Central Excise,
Guwahati.



